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 STATEMENT  RE.  INCIDENT  AT
 ALLAHABAD  HIGH  COURT

 MR.  CHAIRMAN:  Tho  hon.  Home
 Minister.

 THE  MINISTER  OF  HOME  AF-
 FAIRS  (SHRI  K.  BRAHMANANDA
 REDDY):  Sir,  A  short  while  ago,  the
 House  on  the  motion  moved  by  the
 Minister  of  Parhamentary  Affairs  un-
 animously  passed  a  resolution  in  the
 following  terms  —

 ®  “The  House  unanimously  con-
 demns  the  reported  attempt  to
 carry  arms  into  the  court  where
 Prime  Minister  had  to  give  evidence
 and  desires  that  sufficient  security
 arrangements  be  made  both  inside
 and  outside  the  Court  to  ensure  the
 safety  of  the  Prime  Minister"

 All  sectiong  of  the  House  rightly

 made  elaborate  arrangements  for  the
 gecurity  of  the  Prime  Minister  at  Al-
 lahabad,  in  consultation  with  and  with
 the  full  cooperation  of  the  High  Court
 of  Allahabed.  The  High  Court  had
 decided  to  restrict  the  entry  into  the
 courtroom  only  to  the  members  of  the

 pases  to  members  of  the  Bar  The
 Directorate  of  Public  Relations  was  to
 famde  pasts  for  the  representatives  of
 te  Prevs,  One,  Shri  Govind  Mishra,
 Bditor  of  a  journal  called  ‘Srivijaya’,

 High  Court  (St)
 was  refused.  A  case  under  the  Arms
 Act  has  been  registered  and  is  being
 investigated.  Since  the  senior  officers
 at  Allahabad  continue  to  be  busy  in
 connection  with  the  arrangements  for
 Prime  Minister’s  security,  it  has  not
 been  possible  for  Government  of
 Uttar  Pradesh  to  collect  further  in-
 formation  on  the  subject.  Detalied
 instructions  already  exist  as  regards
 the  arrangements  to  be  made  for  the
 security  of  the  Prime  Minister  dur-
 ing  her  tours  and  travels  in  the  coun-
 try.  The  State  Governments  con-
 cerned  have  been  making  al!  the  re-
 quired  arrangements  according  to  in-
 tructions  whenever  the  Prime  Minis-
 ter  visite  any  part  of  a  State  I
 would  like  to  assure  the  House  that
 security  arrangements  both  inside  and
 outside  the  court  in  the  present  con-
 text  have  been  made  and  no  effort
 would  be  spared  in  ensuring  the  full
 safety  of  the  person  of  the  Prime  Mi-
 nister.

 लो  गर सिह  नारायण  पेय  (गोरखपुर)
 क्या  माननीय  मन्त्री  जी  इस  बात  पर  विचार
 करेंगे  कि  यह  जी  पास  क्यू  कया  नया  या  जो
 पास  दिया  गया  गोविन्द  मिश्रा  को  यह  किस  की

 इजाजत  से  दिया  गया  ?

 एक  आकलनीय  सदस्य  नहीं  दिया  यथा  ।

 थी  गर सिह  नारायण  पांड्य  :  मैं  यह
 जानना  चाहता  हु  कि  जब  वहां  पर  सिक्योरिटी
 का  इन्तजाम  है  और  टाम रेक्टर  वहां  पर  कड़े

 हुए  हैं,  गह  ले क्यो रिटी चेक  करने  के  बाद  लोगों
 को  जिसके  पास  कि  ण्प्ट्री  पास  होता  है  उनको

 झज्जर  जाने  देते  है  कमरे  के,  तो  | ड  वकील का
 जयादा  पहने हुए  a  pet  चुस  मए  पौष  जब
 धन्वर धुस qe  गए,  भ्रमर  gt  पर  डिटेक्टर  ने  होता
 शौर  बिजली  काट  दी  गईं  होती  1. क  छह  ay

 Wik? हो  जाता,  इसलिए  यह  पता  चलता हैं
 कि  जितवा  सिक्योरिटी  का  अरेंजमेंट  प्राइम
 मिनिस्टर  के  लिए  होगा  चाहिए  कह  भरेजर्मेट

 काफी  नहीं  &  मैं  भ्रापसे  जाएगा  चाहता  हूं  कि
 मी  बतर  प्रदेश  की  शिकार  के  wt  ही  आप

 सारा  denfoh  का  इन्तज़ार  किक  अर  रहे
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 हैं  था  स्वय  केन्द्रीय  सरकार  का  & 3  सबसे  परि-
 प्रय  विभाग  है  जो  कि  डिटेक्टर  कौर  सारी

 खीजो  के  बारे  में  अच्छी  तरह  से  जनता  है,
 शस  विभाग  के  उच्च  से  उच्च  अधिकारी  को
 आप  जब  तक  प्रधान  सन्तरी  का  बयान  होता  है
 लीन  रोज  तक  तब  तक  के  लिए  यहां  भेजेंगे
 कौर  उनकी  सिक्योरिटी  की  पूरी  व्यवस्था  करने
 के  सम्बन्ध  में  इस  सदन  को  प्रभावित  करेगे  ?

 27  दला,

 जोन  सीरियल  चन्द  पाराशर  (हमीरपुर)  :
 सभापति  महोदय,  राज  हिन्दुस्तान  यह  जानना

 आहत  है  कि  यह  गोविन्द  सिश्रा  कहा  के  रहने
 बाले  हैं  कौर  क्‍या  उनका  काई  पोलिटिकल
 एफिलिएशन  है  या  नहीं  ?  जिस  प्रकार  का

 बह  पब्लिश  कर  रहे  हैं  उसका  प्रिन्टर  पब्लिशर
 शौर  एडीटर  व्यै रह  कौन  है  ?  यह  बहुत
 इम्पोर्ट  डीटेल्स  हूँ  1  इस  पर  सारा  देश  उतेजित

 है  ।  हम  यह  जानना  चाहत  हैं  कि  प्राइम
 मिनिस्टर  ने  प्रगति  शाक  सभा  मे  जिस  रिहर्सल
 की  तरफ  इंसार  किया  था  क्‍या  यह  उसकी
 कही  नहीं  है  ?  इसके  साथ  ही  यह  अखबार
 लाने  का  काम  ये  तने  भरने में कर से  कर  रहे  हैं
 और  इसमे  किस  तरह  के  खयालात  का  इजहार
 किया  जा  रहा  है,  यह  होम  मिनिस्टर  साहब
 बताएँ  क्योंकि  हाउस  को  इस  सम्बन्ध  में  बड़ी
 चिन्ता  है

 SHRI  K.  P  UNNIKRISHNAN
 (Badagera):  Sir,  I  would  like  to
 know  through  you  whether  the  Bar
 Association  of  Allahabad  High  Court
 and  the  Directorate  of  Public  Rela-
 tions  would  continue  to  be  incharge
 of  issuing  passes?  If  so,  I  would
 censider  it  te  be  a  grave  negligence
 ह  the  part  of  the  UP.  Government
 or  those  =  authorities  which  ere  in
 charge  of  Prime  Minister's  security  Y
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 SHRI  N  जी  ह:  SALVE  (Betul):  Sir,

 in  view  of  the  very  limited  time  at
 the  command  of  the  Home  Minister
 it  a9  obvious  that  he  could  not  gather
 more  information  than  what  he  has
 gathered  but  he  has  shared  to  concern
 of  the  House  and  of  the  entire  coun-
 try  on  the  incident  that  has  tsken
 place  I  hope  we  will  have  more  in-
 formation  bout  if  tomorrow  But
 that  is  not  enough  This  House  has
 some  more  responsibility

 What  is  happening  in  Allahabad  is
 not  a  tamasha  This  xs  being  converted
 into  a  regular  tamasha

 This  ३9  most  unfortunate  Some  of
 the  Opposition  Members  willy  nilly
 are  party  to  this  (Interruptions).

 Please  sit  down  I  cannot  be  brow
 beaten  by  you

 SHRI  SHYAMNANDAN  MISHRA
 (Begusara)  Why  should  he  import
 political  controversies  into  this?  (चिन
 terruptions).

 SHRI  NORUL  HUDA  {Cachar).
 This  mater  is  a  concern  of  the  whole
 country  (Interruptions)

 SHRI  N  हू  P  SALVE  I  repeat
 not  once,  but,  one  hundred  times

 -
 That  is  the  truth  (Interruptions).

 Sur,  I  must  be  allowed  to  complete.

 सभापति  महिला  मिस्टर  साल्वे,  आप

 जानते  हैं  कि  हाउस  ने  एक  जबान  होकर  के  इस
 चीज  को  करेम  किया  है  मैं  समझता  हू  कि  जो

 एक  अच्छा  ऐटमास्फेवर  इस  गलत  चीज  को

 कंडे  करने  में  बना  है,  शाप  तो  इतने  समझदार

 मीर  लगन  हमारे  हाउस  के  मुमताज  मस्दर

 हैं,  मैं  उम्मीद  करता  हूँ  कि  वह  ऐटसासरफथर

 शाप  कास्टीस्यू  मेमें  |

 थ्  मरेगा  कुमार  हाले  कराए  ने  जा  फर-

 मात्रा  बह  सर  आंखों  पर  है  मैं  महन ही  कह

 रहो  हूं  ।  मेल  यह  कोई  प्रक्षेप  नहों  था  कि

 झप्रोजीशन  बाल  इसी  घिनौनी  बात  के  लिए
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 [#  नरेश  कुमार  साल]
 कभी  कोई  फाइट  करेंगे  मै ंजो  चीज़  दर्ज  कर
 रहा  था  बहु  कोई  कौर  बात  है  ।  भ्र पोजीशन  के
 जो  मेम्वर्स हैं, हैं,  ओ  लीडर्स  हैं  उनको  भी  इस  बात

 में  सहयोग देवा  चाहिए  .

 एक  सनिगोथय  सदस्य  :  दिया  है  हाउस  के
 अन्दर  ry

 थी मेख  gata:  मेरा  भाप  से
 निवेदन  यह  है  कि  झगर  इस  तरीके  से  जो  वहा
 पर  एक  भयंकर  जहरीला  वातावरण  पैदा  हो
 गया  है  कौर  यह  तमाशा  समझ  कर  चला  जा

 रहा  है...  (व्यवधान.  .मेरा  श्राप  से
 निवेदन  है  कि  यहा  के  चीफ  जस्टिस,

 (ध्यान)

 My  submission  to  you  and  to  the
 Minister  is  Unterrup-

 gions).
 I  am  not  one  of  those  who  ever
 make  any  wild  allegations  I  am  not
 one  of  those  who  ever  use  invectives
 But,  the  Opposition  leaders  should
 not  also  lose  their  patience  and
 should  show  respect  to  what  we  have
 to  say  in  the  matter.  I  am  not  casting
 any  aspersion  on  the  Opposition  Jea-
 ders  who  have  gone  there.  But,  do
 they  not  carry  any  responsibility  on
 their  heads?

 SHRI  SHYAMNANDAN  MISHRA
 About  what?  About  going  there?
 They  are  within  their  rights  The
 entire  House  is  condemning  the  inci-
 dent  with  one  voice  Please  do  not
 poison  the  atmosphere  by  importing
 political  controversies  into  this.

 SERI  N.  K.P.  SALVE:  My  submis-
 sion,  therefore,  is  that  if  the  proceed-
 ings  in  that  Court  are  not  to  be  re-
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 थी  लोखंडे  राय  (घोसी)  :  सभापति

 महोदय,  मैं  शाप  के  जरिए  गृह  मस्ती  से  एक
 बात  की  प्रार्थना  करता  चाहता  हूं  कि  यह  सही
 है  कि  प्रजातन्त्र  के  नृत्यों  का  झा दर  करके
 प्रधान  मन्त्री  स्वय  इलाहाबाद  हाईकोर्ट  बयान
 देने  के  लिये  वहां  यह,  सारे  देश  ने  उसकी  प्रशंसा
 की  ।  लेकिन  भ्रम  हस  बनाये  के  बाद  मेरा
 झपना  सुझाव  हैं  और  मेरी  प्रियंका  है सरकार  से
 कि  उसकी  गवाही  वहां  इलाहाबाद  में  ने  हो,
 बल्कि  जो  पहले  होता  चाहिए  था  कि  उनको
 गव  ही  कमीशन  पर  दिल्‍ल;  में  Bi  की  ज  तो,
 वही  अब  को  जाय।  ज।  हो  गया  बह  हो  गया  ॥
 झागे  उनको  वहा  प्रयाग  से  रोक  रखना  उचित

 नहीं  है  हाईकोर्ट  जो  ने  घोर  निन्दनीय  फीस
 किया  है  कि  प्रधान  मस्ती  जी  का  अयान  कमीशन
 पर  न  लेकर  उनको  वहां  बुलाया  ।  मैं  यह  संग्रह
 चाहता  हू  कि  जांच  पड़ताल  में  इस  बात  को
 भी  देखा  आय  बौर  जांच  की  जाय  कि  कोई
 हाईकोर्ट  का  बड़ा  जज  तो  इस  भीयण  पर्यन्त
 में  शामिल  नहीं  है  या  कोई  बड़ा  ऐडवोकेट  तो
 शामिल  नही  है  t

 श्री  हुकम  पद  कछवाय  (मुरैना)  सभा-
 पत्ति  जी,  माननीय  साल्वे  जी  को  यह  पता  नहीं
 है  कि  सारे  हाउस  ने  से  सम्मति  से  एक  प्रस्ताव
 पास  किया  है।  बह  इस  प्रकार  का  वातावरण
 पैदा  ने  करें  जिससे  फ़िज़ा  खराब  हो,  जिससे

 गलतफहमी  पैदा  हो  ry  मैं  चाहता  हू  कि  जब  तक

 गवाही  चलती  है--सन्तरी  महोदय  पूरी  जान-
 कारी  प्राप्त  करके  सदन  को  बतायें,  कि  इसमें
 क्या  प्रगति  हुई  है,  क्या  तय  सामने  नायें  हैं  '
 सदन  को  मालूम  होम  चाहिये  कि  इसके  पीछे

 वास्तव  में  किस  का  हाथ  है  ।

 SHRI  SAMAR  GUHA  (Contai):
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 ‘tamasha’,  because  taking  advantage
 of  the  freedom  in  this  House,  it  is
 attacking  the  very  fundamental  cha-
 racter  of  our  judiciary.  The  proceed-

 The  second  point  is  this  The  Prime
 Minister  ig  courageouzsz  enough  She
 has  shown  her  courage  even  after
 that  dastardly  murder  of  Shri  L.  N
 Mishra  in  attending  so  many  public
 functiong  without  caring  for  that

 AN  HON  MEMBER  What?

 SHRI  SAMAR  GUHA  But  to  say
 that  you  will  give  a  directive  to  the
 court  who  will  be  allowed,  who  will
 not  be  allowed,  whether  the  proceed-
 ings  should  be  in  Delhi  and  not  there
 this  ws  not  the  jurisdiction  of  the  le-
 gislature.  The  judiciary  has  its  own
 independence  and  its  own  discretion
 We  should  not  express  that  kind  of
 opimon  here  It  w  up  to  the  Gov-
 ernment  of  UP  as  also  of  the  Central
 Government  because  the  Prime  Minis-
 ter’y  secuntty  being  involved,  all  kinds
 of  security  measures  should  be  taken,
 should  have  been  taken—TI  think  they
 have  been  taken-—in  regard  to  the
 security  of  the  Prime  Minister  While
 we  express  our  concern  and  anxiety.
 we  should  not,  in  any  way,  impinge
 on  the  freedom,  dignity  and  honour
 af  the  judiciary  also  By  appearing
 before  the  court  the  Prime  Minister
 has  not  graced  it;  rather  an  her  sense
 and  conselence  she  has  acted  accord-
 ing  to  the  obligations  that  are  en-
 Joned  upon  the  Prime  Minister  as
 well  88  any  citizen  of  the  country

 Therefore,  I  again  humbly  appeal
 te  all  of  us  let  us  unanimously  ex-
 Presa  our  concern  and  also  say  that
 all  security  measures  should  be  taken.
 Let  us  be  unanimous  in  tu

 SHRI  छ  द  NAIK  (Kanara),  7
 Would  make  only  ong  valid  point
 From  time  to  time,  the  question  of
 the  cost  of  the  security  arrangements
 ‘s  Talved—I  am  not  onsting  any  av-
 Fersions—in  regard  to  the  person  of
 ‘he  Prime  Minister.  {  think  Shrimet!

 incident  in  362
 Allahabad  High  Court  (St.)

 Indira  Gandhi  for  the  country;  Prone
 Minster  for  the  Government  and  lea-
 der  of  the  House  for  this  august
 House  is  too  precious  to  be  measured
 an  terms  of  the  cost  of  security  ar-
 rangements  m  rupees  annas  pies.
 Therefore,  cost  should  not  be  a  con-
 sideration  in  making  the  security  ar-
 rangements  for  the  Prime  Minster.

 SHRI  DINESH  CHANDRA  GO.
 SWAMI  (Gauhati).  We  have  all
 taken  note  of  the  fact  that  the  entire
 House  has  shown  concern  at  the  inci-
 dent.  We  on  this  side  also  want  to
 assure  our  friends  of  the  Opposition
 that  we  are  not  at  all  interested  in
 making  any  political  capital  out  of
 this  issue  I  feel  what  Shri  Salve  said
 wag  probably  musconstrued  by  them.
 Shr;  Salve  said  that  the  court's  pro-
 ceedings  should  not  be  rendered  into
 a  ‘tamasha’'

 In  spite  of  all  the  assurances  from
 the  Home  Minster,  doubt  has  crept  in
 our  minds  that  in  spite  of  all  the
 precautions  and  security  measures
 you  have  taken,  whether  there  are
 still  some  loopholes  The  hon  Home
 Munster  has  not  indicated  m  his
 statement  but  Press  reports  say  that
 the  man  waa  apprehended,  when  he
 was  trying  to  enter  the  court  room,
 through  a  metal  detector  placed  at
 the  entrance  It  showed  the  presence
 of  metal  in  tus  bedy  Only  persons
 who  have  seme  authority  to  enter  the
 room  will  go  through  the  metal  de-
 tector,  not  all  persons  I  should  like
 to  know,  ४  not  today  at  least  tomor-
 row,  whether  this  was  the  procedure,
 whether  ali  persons  were  not  to  pass
 through  the  metal  detector,  only  those
 persons  who  had  the  authority  to
 enter  the  room  were  allowed  to  go
 into  the  room  where  the  metal  detec-
 tor  was  placed  This  creates  appre-
 hensions  in  our  mind  that  probably
 the  precautions  may  not  be  sufficient
 in  view  of  that,  would  the  Prime  Mi-
 nister  be  allowed  to  be  examined  on
 commission  or  not?  It  is  not  for  us
 here  to  decide  it  but  a  prayer  can  be
 put  in  on  behalf  of  the  Government
 that  in  view  of  this  incident,  her  evi-
 dence  should  be  taken  on  commission,
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 (Shri  Dinesh  Chandra  Goswami.)
 If  such  a  prayer  is  made  there  could
 not  be  any  objection.  Will  the  Gov-
 ernment  take  note  of  the  view  pre-
 vailing  in  the  House  and  make  such
 a  prayer  in  the  court?  That  is  what
 I  want  to  know

 श्री  स्वामी  ब्रहम/नन्द  जी  (हमीरपुर)  :

 सभापति  महोदय,  यह  बहुत  ही  दुखपूर्ण  घटना

 है,  देश  के  लिये  लज्जा  की  बात  है  mn  में
 तो  इस  के  लिये  जजों  की  निन्दा  करता  हूं,
 क्योंकि  उन्होंने  कहा  था  कि  यहां  बयान
 लिये  जायेंगे  और  उस  में  हर  आदमी  ञ्
 सकेगा  ।  जब  भी  मैं  इन  की  आलोचना
 करता  हूं  तो  लोग  मेरी  तरफ़  देखते  है  ये

 हमारे  बनाये  हुए  नहीं  हैं,  ये  अंग्रेजों  के  बनाये

 हुए  हैं--इस  लिये  मैं  इन  जजों  की  घोर

 निन्‍दा  करता  हूं  i  यदि  इतनी  बड़ी  घटना

 हो  जाती  तो  फ़िर  क्या  होता  ।  मैं  उन  से  यह
 आग्रह  करता  हूं  कि  क्या  यह  काम  यहां  दिल्‍ली

 में  नहीं  हो  सकता  था  ।  यह  कहां  तक  ठीक.

 है--अगर  कोई  प्रधान  मंत्री  के  खिलाफ़

 मार-पीट  के,  झगड़े  के  मुकदमे  लगा  दे,  तो

 प्रधान  मंत्री  इसी  काम  से  घ

 तरह  से  देश  की  गाड़ी  5

 मैं  सप्  से  ज्यादा  जिन्दा  इस  बात  की

 करता  हूं--हमारा  एक  आदमी  बलिदान

 हुआ,  उस  पर  बम  फेंका  गया,  इस  तरह
 का  वातावरण  जिन  लोगों  ने  बनया  है,  हिसा
 का  वातावण  फ़ैलाया  हे,  उन  का  पता  लगा

 कर  उनको  गिरफ्तार  कर  लेना  चाहिये

 हथकड़ी  डाल  देनी  चाहिये  ।  वरना  हमारे
 अन्दर  भी  शक्ति  है,  हम  भी  क्रान्तिकारी

 लोग  हैं,  हम  गांधीवादी  नहीं  हैं,  अगर  ये

 हरकतें  की  गई  तो  हम  बरदाश्त  नहीं  करेंगे  t

 इस  लिये  मैं  ्राग्रहू  करना  चाहाता  हूं  कि  वहां
 से  इन्दिरा  जी  को  शीघ्र  बुलाया  गये  श्र

 यहां  पर  बयान  लिये  जाये  ।

 SHRI  VASANT  SATHE  (Akola):
 I  want  to  know  only  one  thing  from
 the  Home  Minister.  He  said  just  now
 that  passes  were  being  issued  to  the
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 Pressmen  and  to  the  lawyers  through
 the  Bar  Council.  A  pass  was  refused
 according  to  the  Home  Minister  to
 this  Mr.  Govind  Mishra.

 SHRI  K.  BRAHMANANDA  RED-
 DY:  Refused.

 SHRI  VASANT  SATHE:  Was  it
 issued  or  refused?

 MR.  CHAIRMAN  Refused.

 SHRI  VASANT  SATHE:  If  it
 was  refused,  I  would  like  to  know
 how  Shri  Govind  Mishra  entered  the
 High  Court.

 Secondly,  it  is  reporteq  that  he  had
 put  on  the  cloak  or  the  gown  of  a
 lawyer.  There  again,  merely  putting
 On  a  gown  was  of  720  use  because
 the  Bar  Council,  according  to  your,
 lad  issued  passes,  Was  there  a  pass
 issued  by  the  Bar  Council  to  Shri
 Govind  Mishra,  or  did  he  use  some-
 body  else’s  pass?  This  information  is
 also  very  important.

 Therefore,  we  would  like  to  know
 firstly,  as  my  hon,  friend  asked,  he
 made  an  entry  up  to  the  metal  de-
 tector  because  the  metal  dectector
 would  come  only  last.  So,  I  am  _  not
 prima  facie  satisfied  with  the  expla-
 nation  or  information  given  by  the
 hon.  Minister  that  security  arrange-
 ments  were  adequate.  Therefore,  will
 you  please  ensure  and  assure  this
 House  that  security  arrangements  will
 be  made  for  the  remaining  two  days
 that  the  Prime  Minister  is  likely  to
 be  interrogated  in  the  High  Court?

 SHRI  SHYAMNANDAN  MISHRA
 (Begusarai):  Rightly,  in  keeping
 with  the  traditions  of  this  country
 and  of  this  House,  there  has  been  uni-
 versal  concern  felt  over  this  unfor-
 tunate  incident,  and  equally  there  has
 been  universal  condemnation  of  this
 tendency  that  seems  to  be  manifesting
 itself  on  quite  a  few  occasiong  in  this
 country.  But  I  would  not  like  to  cri-
 ticise  the  arrangements:  made  in  the
 Court  because  we  also  might  be  ex-
 posing  ourselves  to  some  such  critis-
 ism  as  some  persons  come  to  the  gal-

 Jeries  of  the  House  also  with  explo-~
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 sives  and  weapons,  and  We  are  all  ex-
 posed  to  danger,  not  only  the  hon.
 Members  on  the  Treasury  Benches.

 SHRI  NARSINGH  NARAIN  PAN-
 DEY:  Don't  try  to  minimise  it.

 को  शशि  भूषण  (दक्षिण  दिल्ली)
 तभी  मालवे  साहब  ने  ठीक  कहा  था  कि  आप

 इस  ढंग  की  हिसात्मक  कण्डीशन्स  क्रिएट  कर

 रहे  है।  वह  एक  ही  चेन  है,  अलग  अलग  नहीं

 है  ।

 SHRI  SHYAMNANDAN  MISHRA:
 Would  we  criticise  the  Chair  if  some
 persons  come  inte  this  House  with
 explosives  ana  Wweapons-  I  will,
 therefore,  not  criticise  the  arrange-
 ment  in  the  Court,  It  is  the  Court’s
 responsibility  to  see,  and  so  far  as  we
 have  been  able  to  learn  from  the
 newspaper  reports  the  Court  did  take
 all  possible  care  to  ensure.  (Interrup-
 tions).

 DR.  HENRY  AUSTIN  (Ernakulam):
 If  the  Court  had  arranged,  how  did
 this  happen?  That  is  why  we  are
 concerned.  The  arrangements  were  not
 fool-proof.  We  want  fool-proof  =  ar-
 rangements,

 SHRI  SHYAMNANDAN  MISHRA:
 The  whole  question  is  that  we  have
 to  put  ourselves  on  the  same  footing
 as  the  hon.  Court.

 AN  HON,  MEMBER:  No.

 SHRI  SHYAMNANDAN  MISHRA:
 I  will  recall  to  the  hon.  Members
 that  on  many  occasions  we  have  seen
 people  coming  to  this  House,  to  the
 galleries,  with  very  dangerous  wea-
 pons  and  explosives.

 However,  the  point  is  that  we
 would  not  like  that  any  statement  re-
 flecting  on  the  whole  incident  or  try-
 ing  to  interpret  the  incident  in  a
 particular  manner  should  be  made  in
 this  House,
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 We  really  do  not  know.  We  even
 now  do  not  know  whether  there  was
 only  one  target  of  intended  attack
 or  there  were  other  targets  also.  The
 life  of  the  Prime  Minister  is  indeed
 very  valuable.  She  happens  to  be  the
 symbol  of  the  entire  country.  But
 let  us  not  forget  that  the  life  of  the
 judge  is  also  very  precious.  (Inter~
 ruptions).

 श्री  शशि  भूषण  :  अब  यह  एक  कांग्रेसी

 पता  चल  रही  है  कि  इस  के  पीछे  कौन  लोग  है  ।

 सभापति  जी,  यह  पता  लगा  रहा  है  कि  द्य
 साजिश  में  कौन  हैं  ।  (व्यवधान)

 DR.  HENRY  AUSTIN:  On  a  point
 of  Order.  Mr.  Mishra  was  saying  that
 there  could  be  some  other  targets.  If
 that  could  be,  then  he  had  identified
 the  other  targets.  I  was  then  wonder-
 ing  whether  the  judge  was  there  only
 for  today  or  yesterday,  The  judge
 will  be  there  tomorrow  also  and  for
 all  the  time  to  come.  How  can  he
 bring  in  such  a  minimised  situation?
 (Interruptions).

 श्री  रामावतार  श्ञास्त्री  (पटना)  :

 मिश्रा  जी  मालूम  होता  है  कि  कांग्रेसी  की

 बात  जानते  हैं  इसीलिये  यहां  यह  बोल  रहे  हैं  t

 SHRI  SHYAMNANDAN  MISHRA:
 The  whole  point  is,  at  this  stage  I
 would  not  like  to  interpret  the  inci-
 dence  in  a  particular  mannef  (Inter-
 ruptions).

 श्री  शशि  भूषण  :  बड़ी  बरतता  की

 है  1

 श्री  श्याम नन्दन  सिर  :  इस  में  धूतेता
 की  क्‍या  बात  है  ?

 SHRI  VASANT  SATHE:  Mr.
 Mishra  wants  to  suggest  an  alibi  to
 the  accused....  (Interruptions).  7

 SHRI  SHYAMNANDAN  MISHRA:
 That  won’t  deter  me  from  taking  an
 objective  view.
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 (Shr  Shyamnandan  Mishra  )
 Here  the  presumption  in  the  given

 circumstances  might  be  that  it  was
 directed  against  the  Prime  Minister,
 and  the  hon  Members  from  the  other
 side  and  from  this  side  have  rightly
 suggested  that  all  possible  care  should
 be  taken  to  ensure  security  to  the
 person  of  the  Prime  qMinister  But
 what  I  am  trying  to  point  out  to  them
 is  that  in  that  process  enough  care
 should  also  be  taken,  when  the  at-
 mosphere  is  surcharged  with  this  kind
 of  tension  and  with  this  kind  of  evil
 tendency,  to  ensure  security  to  the
 judge  and  other  leaders  also  who
 happen  to  be  there  (Interruptions)

 aft  नरसिंह  नारायण  पांडे  :  ये  पैरोकार

 हैं  -  वहा  पैरवी  नहीं  कर  पाए  और  यहा  कर
 रहे  हैं  t

 it  क्या मनस् दन  मिश्र  *  हम  काई  ऐसी
 बात  नहीं  कर  सकते  हैं  जैसी  ये  लोग  क्या
 करते  हैं  -  समस्तीपुर  की  ब्लास्ट  का  क्‍या

 हुआ,  प्र  ज  बाते  पता  चल  रही  हैं  ।  प्रधान
 मंत्री  माहिया  ने  क्या  जहा  था  ”  हम  वैसी  बाल

 नहीं  करते  हैं  -  मैं  इसको  छोड़ता  ह
 और  सवाल  करत  हू  +

 स  अम्बाला  ने  राज्य  मन्त्रों  भो  मुहम्मद
 क्क्  कुरेशी)  प्राप्त  खद  टी  करा  है  क
 जब  ने  पूरा  इंतजाम  किया  था  हिफाजत
 का ।  फिर  बाप  फरमा  र॒  हैं  कि  जज़  व!

 |  खुद  अपनी  जान  का  खतरा  था  1  परे गत,
 की  बात  श्राप  क्यो  करने  हैं

 wt  क््यामनस्थत मिथ  :  दाल गां ती

 तरह  बात  करना  हम  नहीं  जानते  है।  सवाल

 यह  है  कि  हमन  नहं  कहां  है.  कि  जब  सुरक्षा
 के  उपाय  सोच  रह  हैं  तो जज  याद  रेल  हरो

 की  सुरक्षा  के  उपाय  भ  स्वापकों  हाने

 अप्रिय  1  कया  यह  मौज  नहां  हैं,  गुट  मल्टी

 के  वक्तव्य  से  मुझे  यह  म  लूम  नहीं  हां  सका

 है  कि  बह  कोर्ट  के  प्रकार,  कोर्ट  कम  से  वह

 दाखिल  हो  पाया  था  भा  नहीं!  मह  भो

 हमे  मा चूमे  हो  जाना  भ॑  दिए  t

 High  Court  (St.)
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 साथ  ही  जब  उसको  पास  देने  से  इन्कार
 किया  गया  तब  क्‍या  उनके  ऊपर  कोई  खास
 निगरानी  रखी  गई  ?  कल  से  निगरानी
 रखी  गई  या  नही  रखी  के  ?  प्रति  कल  उनको
 पास  रिफ यूज  किया  गया  पास  देने  से
 इन्कार  किया  गया  तो  उनके  ऊपर
 निगरानी  मगर  आपन  नहीं  रखी  ता  यह
 जिम्मेदारी  किस  पर  प्रति  है

 एक  साधनों  सदस्य  :  जज  के  ऊपर

 थी  क्यामगग्बन  मिथ .  जज  पर  बामी
 है  तो  #म  कहा  कहते  हैं  कि  न  आए  .

 शी  कृष्णा  पांडे  (बली ला बाद)  ।
 हम  लोगा  की  भी  कुछ  भावनाएं  हैं  ।  हम

 सुनने  के  लिए  तैयार  नहीं  है।  हमें  भी  भ्रमरों
 बात  कही  है  n  बाप  एक  आदमी  को  इतना
 बात  देते  चले  जा  रहे  है  ।

 SHRI  SHYAMNANDAN  MISHRA
 By  his  time,  the  accused  must  have
 made  some  statement  What  state-
 ment  has  he  made”?  Should  that  not
 be  shared  with  the  House’  The  Home
 Muzxister  has  not  shared  with  us  the
 statement  made  by  the  accused  so
 far  His  statement  might  indicate
 to  the  House  as  to  what  kind  of  per-
 son  he

 MR  CHAIRMAN  Five  munutes
 have  already  passed  I  will  allow
 only  two  or  three  speakers  to  speak

 SHRI  RAGHUNANDAN  LAL
 BHATIA  (Amritaar):  This  incident
 took  place  in  the  morning  So,  our
 Home  Minster  is  having  very  little
 information  with  regard  to  the  name
 and  the  profession  of  the  person.
 This  delay  only  leads  to  conjectures
 of  the  people  like  Mr,  Mishra  I
 would  request  the  Home  Minister  to
 come  out  with  more  information  to-
 morrow  20  that  the  House  may  decide
 about  it,
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 SHRI  NAWAL  KISHORE  SINHA
 (Muzaffarpur):  No  security  arrange-
 ment  can  be  free  from  loopholes
 Whatever  may  be  done,  there  ३5  al-
 Ways  a  chance  of  risk  There  38  no-
 thing  wrong  in  what  Mr.  Salve  has
 suggested  What  he  has  suggested  is
 this.  “Has  the  Government  decided
 to  advise  the  Government  of  Uttar
 Pradesh  to  file  a  petition  saying  that
 only  those  persons  who  are  strictly
 relevant  to  the  conduc;  of  legal  pro-
 eeedings  should  be  allowed  to  be  pre-
 sent  in  the  court”  Sir,  I  know  of
 many  cases  in  which  such  petitions
 had  been  filed  and  the  courts  had  al-
 lowed  them  Courts  have  done  so
 suo  moto  as  well  This  is  a  very  se-
 rious  matter,  particularly  in  view  of
 the  fact  that  there  3३8  an  atmosphere
 of  violence  in  this  country,

 DR  V  K  8  VARADARAJA  RAO
 (Bellary)  U  very  much  regret  the  way
 in  which  this  discussion  is  going  on
 We  are  discussing  4  very  serious  and
 gtave  matter  There  ig  not  a  shadow
 of  doub,  that  nobody  in  this  House
 has  prepared  to  condemn  the  incident

 MR.  CHAIRMAN  Please  sit  down

 DR  V  द  है  VARADARALS  RAO  I
 would  hke  to  put  two  or  three  ques-
 tions  I  think  there  is  no  point  in
 harassing  the  Home  Minister,  by  put-
 ting  @  large  number  of  questions
 Obviously,  it  ts  evident  that  he  hes
 not  got  all  the  information  of  whrh
 we  want  answers  Therefore,  I  would
 suggest  that  ttre  first  thing  that  we
 should  do  tomorrow  when  the  House
 assembles  is  that  the  Home  Minister
 should  make  a  detailed  statement  giv-
 ing  all  the  answers  to  the  questions
 which  have  been  put  by  the  Members
 We  are  much  more  concerned  ubout
 The  safety  of  the  Prime  Minister.  She
 ™miv  be  quite  safe  Then,  we  have
 found  that  today  an  attempt  was
 nide  by  an  unauthorised  person  to
 eer  the  court  with  a  lethan  weapon
 in  his  hand,  Theoretically,  the  fel-
 ww  might  have  gone  there  not  only

 “*Not  recardéd.
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 to  threaten  the  judge  or  the  other
 persons,  but  he  may  have  gone  there
 to  shoot  himself  fr  public  Theore-
 tically,  anything  8  possible  There-
 fore,  I  want  to  suggest  to  the  Home
 Minister  that  the  entry  to  the  court,
 the  regulation  of  the  entry  to  the
 eourt,  must  Be  taken  in  hand  by  the
 Government  With  due  respect  to  the
 judges  and  not  interfermng  with  them
 in  any  manner,  still,  in  the  matter  of
 such  supreme  importance  to  the  coun-
 try,  including  the  judicial  system,  I
 would  suggest  to  the  Home  Minister
 that  steps  may  be  taken  by  which
 entry  to  the  court,  when  Shrimati
 Indira  Gandhi  ss  evidence  will  be
 strictly  and  completely  controlled
 from  the  point  of  view  of  secunty

 SOME  HON  MEMBERS  rose—

 MR  CHAIRMAN  The  Home  Mi-
 mister

 aft  कृष्ण  ह... 4  पांडे  :  **

 सभापति  महोदय  :  मैंन  प्रकोप  काल

 नहीं  किया  oo  शाप  बगैर  मेरी  परमिशन
 के  बोल  रहे  ह।  प्राय  जो  बालेगे  वह  रिहाई
 पर  नहीं  जायेगा  t

 करी  कृष्ण  चना  पांडे  :  कके  ol,

 (व्यवधान न

 सभापति  महोदय  :  अपने  जो  कुछ  कहा
 है.  उसका  एक  लफ्ज  भी  रिकार्ड  पर  नहीं
 जाएगा  |

 SHRI  SURENDRA  MOHANTY
 (Kendraparays  Sir  I  want  t>  put  a

 question  wt

 MR  CHAIRMAN  No

 SHRI  K  BRAHMANANDA
 REDDY  89,  हैज  ts  a  very  grave  mat-
 ter  and  the  House  naturally  should

 feel  very  much  concerned  end  an-
 xious  regarding  the  security  of  the

 person  of  the  Prime  Minister.



 37%
 High  Court  (St.)

 SHRI  SURENDRA  MOHANTY:
 Why  not  the  Opposition  Paitic,  also”
 oe  (interruptions)

 SHRI  K  BRAHMANANDA
 REDDY  I  do  not  know  why  my
 hon  friend  प  getting  up  I  said  ‘the
 House’,  ‘the  House’  It  is  natural  for
 the  House  to  feel  concerned  and
 anxious  about  the  security  of  the  per-
 son  of  the  Prime  Minister

 Are  you  net  a  Mensner  ot  the  House”
 (Interruptions).  And  I  alse  say  that

 not  only  the  House  but  the  country  at
 farge  also  feels  gravecy  concerned

 SHRI  SURENDRA  MOHANTY
 The  safetv  of  everybody  chould  be
 our  concern  =  (InterruyQons)

 SHRI  K  BRAHMANANDA
 REDDY:  About  my  learned  friend
 and  me  our  families  Mey  be  concern-
 ed  But  about  the  Prime  Minister,
 the  entire  country  and  the  world  also
 is  concerred  abuut  the  security  of  the
 T'rime  Minister  (Interruptions)

 Sir,  as  I  have  already  submitted
 the  information  af  my  disposal  1s  me-
 agre,  and  I  want  to  assure  the  Houne
 that  I  would  take  thy  earhest  oppor-
 tunity  to  inform  this  House  about  ful-
 ler  information  that  I  will  be  able  to
 get  Now,  I  may  also  say,  as  I  have
 submitted  in  my  statement  Carher
 that  elaborute  arrangements  had  been
 made  by  Uttar  Pradesh  Government,
 and  I  am  sure,  uy  much  9४५  pogmble
 would  have  heen  done  by  the  UP
 Government.  I  have  no  doubt  jn  that
 regard,  and  further,  becawep  of  this,
 naturally,  the  Uttar  Pradesh  Govern-
 ment  will  be  concerned  to  make  fur-
 ther  security  arrangements  that  may
 be  called  for.  And  you  also  know
 that  with  regé¥a  to  the  arrangements
 that  have  to  be  made  imside  the  pre.
 mises  of  the  entire  High  Court  and
 the  Court  room,  etc,  naturally  they
 have  to  seek  the  ful]  co-operation  of
 the  High  Court  also  in  this  regard
 and  |  have  no  manner  of  doubt  that
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 the  High  Court  will  ‘allow  us  to  take
 the  necessary  security  arrangement.
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 Now,  so  far  as  the  cost  regarding
 the  security  छ  concerned,  it  does  not
 enter  into  this  question.  Full  ar.
 rangements,  whatever  the  costs.  will
 have  to  be  made  and  they  wil!  be
 made,

 AN  HON.  MEMBER:  What  about
 the  newspaper  report?

 SHRI  K,  BRAHMANANDA
 REDDY  This  is  a  weekly  My  infor-
 mation  is  that  this  is  a  petty  weekly
 paper  Now,  Si,  |  do  not  venture
 to  travel  outside  bevend  what  I  have
 got  already  The  patty  affiliutions,
 the  people,  if  any,  behind  it,  all  that
 thing  will  come  during  investigation,
 mtertogation,  ete  J  may  also  submit
 in  thus  connection  (Interruptions)
 I  would  request  Shri  Mishraji  not  to
 say  anything  just  nuw  New,  the  infor-
 mation  36  that  he  wa,  detected  outside
 the  court  room  and  not  inside  the
 court  room  That  is  the  present  in-
 formation.

 AN  HON  MEMBER:  Outside  the
 court  room?

 SHRI  K  BRAHMANANDA
 REDDY:  Outside  the  court  rvom?

 SHRI  DINEN  BHATTACHARYYA
 (Sciampore).  The  report  came  here
 and  if  was  stuted  here  that  be  was
 caught  inside  the  court  rvom.  (inter-
 ruptions)

 SHRI  K.  BRABMANANDA
 REDDY:  No,  no.  Now,  therefore,  I
 also  think  that  it  is  because  of  the
 Prime  Minister's  great  respect  and  re-
 gard  for  the  judiciary,  the  High
 Courts  and  their  procedures  that  she
 has  generously  consented  to  go  to  the
 High  Court  to  give  evidence  in  the
 High  Court  premises,  in  the  court
 room  itself,  just  as  any  ordinary  per-
 son.  It  is  magnanimous  in  one
 sense,  The  judges  could  have  caslly
 allowed  a  commission  to  exlunine  her
 but  I  think  in  my  persoRal  opinion
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 ashe  has  given  an  indication  of  her  res-
 pect  and  regard  for  the  judiciary  and
 the  court  in  this  country  (Interrup-
 tions).  Now,  Sir,  as  I  have  just  now
 submitted  (Interruptions)  There-
 fore,  I  would  only  hke  to  assure  the
 hon.  Members,  I  cannot  say  just  to-
 morrow,  but  at  the  earliest  possible
 moment,  when  I  will  be  able  to  give
 more  information  to  the  House,  I  will
 come  before  the  House  myself  and
 seek  your  permission  and  make  8
 statement.

 37  50  hrs
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 Bro  लक्ष्मीनारायण  पटिय  (मंदसौर  )
 सभापति  महोदय,  मैने  जो  कटौती  प्रस्ताव

 प्रस्तुत  किये  हैं,  उन  के  बार  मे  विस्तार  म  न
 जाते  हुए  मैं  कुछ  याने  कहता  चाहता  है  I

 ay  मंत्री  महोदय  यह  स्वीकार  करते  हैं
 कि  पेले  क  प्रशासनिक  ढाचे  मे  परि  बतन  होना

 चाहिए।  इस  वक्त  रेलवे  के  सम्बन्ध  में  जो
 भारी  माता  में  क्षेत्रीय  प्रस ललन  बना  ओप्रा

 है,  उस  को  दूर  करना  चाहिए  -  जहां  कई
 क्षत्रों  मे  ह  का  बहुत  विस्तार  गुप्ता  है,  वहा

 कुछ  बेलन  भ्र भी  भी  चलो  से  शूर्प  है,  कौर  काफी
 माय  होने  पर  भी  बहा  रेलों  का  विकास  ठीक
 ढंग में  नही  हुआ  है  t

 जो  नये  [प्रावधान  किये  गये  हैं,  उन  के

 अनुसार  डिविजनल  सुपरिस्टडेट्स  के  प्राधिकार
 घोर  बेसन  शादी  प्राय  जेनरल-मैनेज  के
 बराबर  कर  दिये  गये  हैं।  इस  स्थिति  में

 तमा  जोन्स  एक  प्रकार  से  निरोधक  हो
 गये  हैं।  डस  लिए  जोन्स  के  बारे  मे  फिर  से

 विचार  करना  आवश्यक  है  ।  जोन्स  को
 तम  कर  दिया  जाये  कौर  डी  ०  एस ०  भाफिसिज
 को  पूरा  कार्य  करने  का  अवसर  दिया  जाये,
 क्योकि  इस  समय  भी  जी०  एप०  भ्राफिस  केवल
 पोस्ट  ब्राजील  का  कार्य  करते  है  t
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 रेलवे  बोर्ड  के  पुन्गंठन  पर  भी  ठीक  कम
 से  विचार  किया  जाना  चाहिए,  |ताकि  जनता
 को  ज्यादा  से  ज्यादा  सहूलियत  प्राप्त  हो  सके
 ओर  रेलवे  क्षमतापूर्तवक  अपने  काम  का
 निर्वाह  कर  मके

 “भारतीय  रेल,  रिपोर्ट  तथा  लेखा,
 1973-74"  में  कहा  गया  है  कि  यात्री

 सख्या  घटी  है  ।  इस  का  कारण  यह  है  कि
 रेलवे  की  फेयर  पालिसी  ठोक  नहीं  है  t

 एयर-कंडीशन  के  फेयर  इतना  बढ़ा  दिये
 गये  हैं  कि  वे  एयर  फेयर  से  भी  ज्यादा  हो  गय
 हैं  7  इस  थिति  भें  एयर-कमीशन  सर्वथा
 निरर्थक  हो  गया  हैं  और  इस  लिए  उस  का
 समाप्त  करता  ही  उचित  होगा  ।  उस  से
 किसी  प्रकार  की  झ्रामदनी  भी  नहीं  है।
 यात्रियों  को  पर्याप्त  खु विधा ये  ने  दिये  जान  के
 कारण  भी  यात्री-सख्या  घटी  है 1

 मेरा  सुझाव  है  कि  रेन  में  सिर  पनिया
 को  हटा  क  केवल  दो  स्रेनिय्या  रखा  जाये-
 सिटिंग  और  स्लो पिग,  एक  बेगम  पाला  के

 लिए  शोर  दूसरी  सोने  वाला  के  लिए।  मन्त्री

 महोदय  ने  डीलक्स  ड्म्ज  में  एयर-कन्दीशन्ड
 स्लीपर  कोचीन  चलाये  7  लेकिन  यदि  ये

 अलग  अलग  श्रेणियाँ  खतम  कर  के  रात्रि  मे

 सोने  के  लिए  और  दिन  में  बैठने  के  लिए  उचित

 सुविधाये  दी  जायें,  तो  मैं  समझता  [ज  ि  यह
 रेलवे  में  सुधार  की  दिशा  में  एक  काश्तकारी

 कदम  होगा  ।

 पिछली  बार  प्लेटफार्म  टिकट  का  दाम  बढ़ा

 कर  50  पैसे  कर  दिया  गया  था,  जब  कि  सब

 से  कम  दूरी  के  कई  स्टेशन  का  किराया  35

 पैसे  है  -  मंत्री  महोदय  को  यह  देखना

 चाहिए  कि  क्या  इस  कदम  से  प्लेटफार्म  टिकटों
 पे  होने  बाला  रेस्क्यू  बढ़ा  है  या  घटा  है,  झगर

 वह  भला  है,  तो  उन्हे  इस  पर  पुनर्विचार  करना

 चाहिए  ।  जहां  तक  मेरी  जानकारी  &॥


